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inter_se seniarity/ experiences etc. of such
of the substitute applicants, should also be
t aken note of .,
The UeA. is digposed of as above. No costs.
-
g
MEMBER (JUDICIAL)

In view of disposal of the QC.As, MeA.370/02
is disposed of accordingly.

Copies of this order be sent to Respondents
at the cost of the Applicant. Advocate for the
Applicant undertakes to file the required postages
by 3.5.2002’for transmission of copies of the
order. On furnishing the required Qostages, f ree
of the order be

cOpies granted to both sides.
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OREER DT, 7-5-2002, MR FIRERAD]

postal requisitbs stated to have been
filed in course of the day., Registry to verify,
accept and take stepy Applicant is given
liberty to file applicationz within seven
days.Advocate for the A pplicant states that
the applicant could not kmow the order dt,
1.5,2002; for which he has not yet m
his application,In thi s connection, he has
also filed anMA No,396/2002, Liberty is further
granted tov the applicant to file thwix
applications within seven days from today.In
the event such an application is filed within
seven days frem today,the Respondents shall

accept the same and entertain the candidature

of the Applicant, MA No.396/2002 is accordingly

disposed Ofo




